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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 649 /2023

In the matter of ; -

Shri Krishan Kashyap ... Applicant
Versus
State of U.P. & Ors. ... Respondents

STATUS REPORT ON BEHALF OF
RESPONDENT NO.3,
GREATER NOIDA INDUSTRIAL

DEVELOPMENT AUTHORITY.

Most Respectfully Showeth:

1. The answering respondent is filing this status report pursuant to the

Order dated 16.10.2025.

2. In this Original Application, this Hon’ble Tribunal is considering
the issue of discharge of sewage in the river Hindon from Shivam Colony
through underground pipeline and encroachment on the floodplians of

river Hindon

3. Itis submitted that in compliance of this Hon’ble Tribunal’s orders,
out of approximately 1 lakh square meters, 60,000 square meters of land,

was freed from encroachment in the concerned area, by 11.7.2025.
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4. For further removal of encroachment and illegal construction, a
request letter was sent to the Deputy Commissioner of Police
(Headquarters), through letter no. Engineering / Work Circle-1/2025/622
dated 16.09.2025, for provision of police force to aid the conduction of
demolition action on 8.10.2025. On the said date, demolition action was
carried out in the presence of Irrigation Department team, Police Force, 04
Nos. JCB, 04 Nos. Dumper of Greater Noida Authority, 150 Nos.
Officers/Employees and Field Staff of Project Department, Employees
and Field Staff of Sewer Department, Officers/Employees of Electricity
Department, and approximately 10,000 square meters of land was freed

from encroachment in Khasra Nos. 207, 210, 211 and 212.

5. Further the illegal internal sewer pipes laid by the builders /

encroachers have been disconnected. Even the electricity connections are

being disconnected.

6.  The answering respondent has also taken the following steps to

ensure that no further encroachment occurs on the ﬂoodplain:-

1) Residents living nearby have been warned that if any

construction or encroachment is made in the floodplains of river
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Hindon, it must be removed immediately, otherwise demolition
proceedings will be initiated. It is also submitted that the Applicant-
Shri Krishna Kashyap, has also built a pucca house on the land of
Khasra No. 207, falling in the flood piain, and resides there with his
family. A Section 10 notice has been issued to the recorded owner

of khasra no. 207 for immediate removal of encroachment and

illegal construction on the said Khasra.

Vide letter no. GR.NO./GM (Project)/Miscellaneous/2025/
378 dated 18th July 2025, the Sub-Registrar, Sadar, Jewar and
Dadri (Gautham Budh Nagar) has been requested to register sale
deeds only in respect of agriculture land in accordance with law. A
copy of the letter no. GR.NO./GM (Project)/Miscellaneous/2025/

378 dated 18" July 2025 is annexed hereto as Annexure R3/1

Additionally, request has been made, vide letter no.
Gr.No./GM  (Project)/Miscellaneous/2025/397 dated 29th July
2025, to instruct all the branch managers of banks falling within the
Sub-Registrar’s jurisdiction to not sanction any loan against plots
unless such person presents a copy of the sanctioned layout plan,
approved map, and no-objection certificate issued by the Authority.

Further, no loan should be provided for construction in illegal
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colonies/ slums being developed in an unplanned manner. A copy
of the letter no. Gr.No./GM (Project)/Miscellaneous/2025/397 dated

29" July 2025 is annexed hereto as Annexure R3/2

Vide letter no. Engg./Work Circle-1/2024/600 dated
06.11.2024, written to the Engineer UPPCL, a request has been
made for disconnection of electricity and not to give new electricity
connections to the houses of the illegal colonies set up in village
Haibatpur, falling in the floodplains of River Hindon. A copy of the
letter no. Engg./Work Circle-1/2024/600 dated 6" November 2024

is annexed hereto as Annexure R3/3

Shivam Enclave Colony, Old Village Haibatpur, is an illegal colony

which falls in the floodplains of River Hindon. The said colony lacks

internal and external sewer lines, and sewage generated from some of the

constructed building is initially being treated through septic tanks built

into the buildings, and are finally disposed of through de-sludge tankers.

Gray water from kitchens, sinks, bathrooms, and washing machines which

was being disposed of through unpaved and paved drains and drainage

pipes has been prevented from flowing into the Hindon River as these

unpaved and paved drains and drainage pipes have been severed. The




284 5

water now goes to the septic tank where from the de-sludging vehicles

carry it away.

8.  In addition to what has been stated above, the answering respondent
submits that in compliance with the orders passed by this Hon’ble
Tribunal, any construction/ plotting in the floodplain area is strictly
prohibited, and no individual/ organisation/ society has the right to
construct/ develop in the floodplain area. It has also come to light that
some builder/ colonisers are luring people into buying and selling plots
and houses in the submerged area, which is completely illegal. In this
regard warning signs have been placed at various locations by the
answering respondent, informing that any kind of electricity, water or gas
connections are strictly prohibited in this (floodplain) area, and before the
sale or purchase of any plot in this area, complete information may be
obtained from the relevant work circle of the answering respondent,
otherwise the responsibility will lie with the seller and/ or purchaser.
Further, field staffs are continuously, over loudspeakers, informing people

about the prohibition on buying and selling, and illegal construction, in

the floodplain zone.

9. It is submitted that no scheme of any kind has been proposed by the

answering respondent- GNIDA, in floodplain area of River Hindon,
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falling in the land Village Old Haibatpur. Further, no acquisition or
allotment of land, or developmental work of any kind (sewer, road, drain,
water supply etc.) has been carried out by the Authority in this floodplain
area. Construction of STP/ MPS/ IPS cannot been done in this area. The
said illegal colony neither falls within the land acquired by the answering
respondent nor has it ever been sanctioned or approved by it. The
Authority does not approve any building plans falling in this floodplain or

any unplanned area.

It is respectfully prayed that the Status Report along with its

annexures may kindly be taken on record.

Respondent No. 3, GNIDA

16.01.2026 }g
Through

SHIVAM SAKSENA
Advocate for Respondent No. 3
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 649 / 2023

In the matter of : -

N\ N
Shree Krishan Kashyap Appho}iﬁt» o &
Versus
State of U.P. & Ors. ...Respondents
AFFIDAVIT

Most Respectfully Showeth:

I, Prabhat Shankar S/o Shri Rama Shankar Prasad aged about 52
years, office at Plot No.1, Knowledge Park IV, Greater Noida, do hereby

solemnly affirm and state as under:

1. I am presently posted as Senior Manager (Project) of the Greater

Noida Industrial Development Authority and as such authorised and

competent to depose on behalf of the answering Respondent.
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thereof. I am competent and authorized to affirm this affidavit on behalf of
the answering Respondent.

3. I state that the accompanying reply has been drafted under my
instructions. I have read the same and state that the contents thereof are true
and correct to my knowledge as derived from the records of the Respondent

no. 3, vAuthority. @)ﬂﬂ/)

4.  The Annexure is a true copy of their originals. , ;
DEi"bﬁffT _

VERIFICATION:

Verified at New Delhi on day of January, 2026 that the factual
contents of this Affidavit are true and correct to my knowledge as derived
from the records of the case and nothing stated therein is false and nothing

material has been concealed there from. The last para is prayer to this
Hon'ble Court. po
M APY
o IR Bz L e

T WiSa—1
DEPONENT

. 8
.Z F 20 (
Vvirgndra

Notary Advocate
Reg. No.-2874
G.B. Naga’
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“4. On the issue of removal of encroaciiment from the flood plan, learned Senior -Counsel

appearing for Greater Noida Development Authority has submitted that a meeting was held -

on 09.10.2024 between officers of Greater Noida Development Authority and Irrigation
Department of State of UP wherein :he Executive Engineer of Irrigation Depart aent took
stand that the removal off encroachment from the flood plain of river Hindon falling within
the area. of Greater Noida Authority is the sole responsibility of Greater Noida
Development Authority. The said stand was taken by him placing reha*)ce upon the G.O.
dated 16.03.2010.

5. Learned Counsel for the State of UP does not dispute that it is the joint responsibility of

the authorities of State as also the Greater Noida Authority to ensure the rﬁemoval of the

encroachment/unauthorized construction from the flood plain zone of river Hindon.
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6. Hence, we direct the authorities to make joint efforts to ensure removal of encroachment
from the floodplain zone of river Hindon. Let further progress report be filed within eight

. weeks.”
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